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Although the MA has not been listed with the. OR -tod 3 	it was 

decided ecrlier tht the MA will be heard 	along with the OR. 	Theref'ore 

the MA is taken up today. Registry is 	directed to give a seprate number 

to 	the 	MA, 	 - 

2. 	MA hos been 	riled 	by Sadhan 	Chandra riey.hy the ,Loto-r 	- 

occupied by Nankoo Kahar the 	apoiicnt 	in OR 93 of 96 w3 OPf'iciaily 
allotted to him. 	TherePore in 	the matter of 	adjudication of 	the appli- 
Cation 	about the grievance raised by Nankoo Kahar , the 

Sadhah Chandra 

Dey becomes 	a necessary party. 	I1S.9-,Gho5h Duttar  counsel for the appli- 
cant 	in OR submits 	in this 	respect. 	Mr.Mulljck,- counsel for 	the of'Picial 

respondents submits that although one allotment order was 
issed earlier 

to Nankoo Kahar that was Cancelled 	and the applicant of MA ua g iven the 
allottment. 	Ms.Ghsh Dutta, counsel 	for the 	applicant in OR objects to 

the addition of' party on the 	ground that the 	quarter is now being occu- 

pied by Nankoo Kahar, 

3. 	Rf'ter hearing the submissions of the counsel for all it. he parties 
I ni satisf'id hht the aoljcant in MA is a necessarypart' nd tharef'o- 

IX 

re he should be added as a party, I direct the applicant in 01," to serve 

a copy Of the  apolication on him. MA is alloed. OA shall be heard on 

26,9,9, I give opportunity to the private respondents to Pile their 

reply. Ms.Chosh Dutta prays for extension of interim order. I have 


